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Sk IN THE HIGH COURT OF DELHI AT NEW DELHI
+. JTA900R2017 =
PR COMMISSIONER OF INCOME TAX, DELHI - 02

- Appellant
Through Mr Rahul Kaushlk Advocate
Versus
'BEST INFRASTRUCTURE INDIA (P) LTD. v Reepondent

Through ‘Mr. Ved Jain with Mr. Pranjal
- Srivastava, Advocates
4+ ITA 901/2017 , ' '
L_,_PR CO -,,ff}_SSIONER OF INCOME TAX, DELHI 02..... Appellant
: N Through Mr Rahul Kaushlk Advocate.

VGI'SUS

| BEST INFRASTRUCs "URE INDIA P®LTD . Respondent
: Through M. Ved Jain with Mr. Pranjal
o Tew Lt e Sr1vastava Advocates |
B jjii-'ITA 902/2‘0:17--; L
< PROCOMM SSIO 'l'}ié_ROF INC.ME TAX DELHI 02... Appellant
B Through M. Rahul Kaushlk Advocate.

VCI'SUS

.'lBEST CITY DEVELOPERS INDIA PRIVATE LIMITED
' ..... Respondent
S Through Mr Ved J ain w1th Mr. Pranjal
R Srlvastava Advocates

By :[:'{i"f:f_f_.ITA 903/20 7o
PR COMMI_SSIONER .F INCOME TAX DELHI 02.... Appellant
Through “Mr. Rahul Kaushik, Advocate. -

versus

A 9002007, 901/201”"*~
TA902/2017,903/2017 & 9042017



B .‘._BEST CITY DEVELOPERS INDIA PRIVATE LIMITED

. 2017:DHC:8952-DB

BEST INFRASTRUCTURE INDIA (P)LTD. - ... Respondent
BT e Through - M. Ved Jain with Mr. Pranjal
S | ' Srlvastava Advocates
R ITA 904/2017 :

R tPR COMMISSIONER OF INCOME TAX DELHI - 02... . Appellant .
T Through Mr. Rahul Kaushik, Advocate.

versus

S Reslwndent ‘
,' Through Mr. Ved Jain with Mr. Pranjal
S SR R Snvastava Advocates
o ‘HON'BLE MR JUSTICE S RAVINDRA BHAT
‘ HON 'BLE MR JUSTICE SANJEEV SACHDEVA
" "ORDER.

e % 3010, 2017

R “ITA 900/2017 901/ 2017,

e E‘.;CM No 38779/2017 (exemptlon) in ITA No.900/2017
~ CM No.38781/2017 (exemption) in ITA No.901/2017
.. 'CM:No.38783/2017 exemption) in ITA No. 902/2017
- CM:No0:38785/2017 (exemg tion) in ITA No.903/2017
CM No. 38787/2017 (exemptlon) in ITA No 904/2017 b

Exemptlons are allowed subject to all Just exceptlons

cM No 38780/2017
- - /CM No.38782/2017 (dela

- -CM No:38784/2017 (delay i in ITA No.902/2017
‘CM No.38786/2017 (delay i in ITA No.903/2017
L féCM No 38788/2017 (delav in re-ﬁlnLgLn ITA No.904/2017

in ITA ,No'.900/2017
) in ITA No.901/2017

For the reasons stated in the apphcatlons the applications- are

allowed

The delay in re-ﬁlmg the appeals is condoned

. . Page 2
ITA 902/201 7, 903/20] 7 & 904/201 7 :



w

L

2017:DHC:8952-DB

ITA No.900/2017, ITA No.901/2017, ITA No0.902/2017, ITA
No 903/2017 & ITA No 904/2017

"The additions under Section 153A assessment pursuant to
“search, made under Section 68 of the Income Tax Act, was directed to
be deleted in. these cases on an appeal by the Income Tax Appellate
~ Tribunal (ITAT) urgmg that the CIT(A) erred in law. Revenue is in’

.appeal before us under- Sectlon 260A of the Income Tax Act.
: ThlS Court notlces that- ‘the ITAT followed the. rule of
Commissioner of Income Tax vs. Kabul Chawla, (2016) 380 ITR 573
. ?(del) demded for previous years — in respect of the same search
| assessment The setting aside of the additions under Section 68 of the
Income Tax by the ITAT was upheld in the Pr. Commissioner of
Income of Tax vs. Best Inﬁastructure India (P.) Ltd., ITA 869/2017,

- decidedon’ 13.10.2017.

No questlon of law, therefore, arises in these appeals They are,

| I i "B[..y

-S. RAVINDRA BHAT, J

(7& w—"‘"‘

JEEV SACHDEVA J

conseqnently,.dlsm1ssed

OCTOBER 30 2017
.st -

ITA900/2017 901/2017' T ' " Pdge3
ITA 902/2017, 903/2017& 904/2017 :



